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v} CENTRAL ADMINIQTRATIVE TRIBUNAL, GUWAHATI RENCH.

Orlglnal Appllcatlon Nos. 215, ?18, 219, 221 & ??2 “of ?003.'

Date of Order : This, .t the. 9th Day :of March, 2004
THE HON'BLF SHRI K v. PRAHLADAN, ADMINISTRATIVE MEMBER.

O.A. 215/2003° ' o ;-

l. Sr1 D111p Kumar Borah
gS/o Late Bogiram Borah

‘P.O: Dagaon, ‘Dist: agaoﬁ (Assam) e e e .Applicant.'

—-Versus -

Y .
e Atk

1. The Unlon of India . -~ : :
Through the qecretary,<Deptt 6f Posts. Govt.of India
Ministry of Communlcatlon,,Dak .Bhawan
Sansad Marg, New Delhl‘—-llo 001.

2.”The Dlrector General’(Estt')
. Deptt. of Posts, india, Dak Bhawan
Sansad Marg, New De1h1 - 110 001.

3. The Qecretary, Deptt. of Telecommunlcatlons
- New Delhi-110 001l.

4. The Chief Post Master General
N.E.Postal Circle, Shlllong—793 003.

5., The Chief anlneer (civil)

Deptt.of Posts. South East Zone
Bangalore.

6. The Superlntendent anlneer (civil)
Postal Civil Circle, Yogayog Bhaban
C'R'Avenue, Kolkata—700 012. -

'7.-The Executive Engineer

Postal Civil D1V1s10n,.R;N.CQmpoﬁnd
~shillong-793 001. s S . . . . Respondents.

0.A. 218/2003-

1.nSr1 Sanjib Kr. Maltra ey
s/o0: Byomkesh Maitfa | ..,
0/0 Qtr.No. 248(A),iWesthotanagar
P O Mallgaon, Guwahati=11., Dist: Kanrup (Assam).
TR . . . . Bpplicant.

- Versus - L el

l.jThe Union of Indida ' S
‘TPhrough the Secretary:.: Deptt. of Posts, Govt.of India

Ministry of Communication, Dak Bhawan
- sansad Marg, New Delhi - 110 001..

‘5. The Director General (Fstt )
peptt. of Posts, tndia, Dak Bhaban
sansad Marg, New De1h1 - 110 001.

3, The Secretary. Deptt. of Telecommunication
New Delhi - 110 00l. '

'45'The Chief Post Master. General
. Assam Clrcle, Guwahatl.‘

Contd./?



0.A. 21&72003-

&
The Chief Engineer (Civil)
Deptt. of Posts, South East Zone, Bangalore.

The Superintendent Engineer (Civil)
Postal Civil Circl@,‘Yogayog Bhaban, 36

C.R.Avenue, Kolkata - 700 012. -

The Executive Englneer
Postal Civil Division, 1st Floor Amnity Block
Guwahat1 -1. N g « « « « Respondents.

l

4.

‘S/o Late Kaliram Das

Sr1 Harmohan Das

R/0: Noonmatl, P.Os Noénmatl
Dist: Kamrup, Assam. R « « « « Applicant.

- Versus -

. The Union of India

Through the Secretary, Deptt. of Posts
Govt.of India, Ministry of Communication
Dak Bhaban, Sansad Marg, New Delhi-110001.

The Director General (Estt.)
Deptt. of Posts, India Dak Bhaban
Sansad Marg, New Delhi-llOOOl

The Secretary, Deptt. of Telecommunication
New Delhi-110001.

The -Chief Post Master General
Assam Circle, MeghdootﬂBhaban, Guwahati. . . Respondents.

0.A.221/2003:

l.

Md.Newajuddin Laskar . _
R/o: Vill: Dhanipur, P.0O:. Sonaimukh

Dist: Cachar, Assam. i - « « + <Applicant.

--’Versus -

The Union of Indla ’

‘Through the Qecretary, Deppt of Posts, Govt.of India

Ministry of Communication, Dak Bhaban
Sansad Marg, New Delhi - 110 001.

The Director General (Estt.) ‘
Deptt.of Posts, India. Dak Bhawan

- Sansad Marg, New Delhi - 110 001.

The Secretary, Deptt. of Communication

" New Delhi - 110 001.

. The Chief Post Master General

Assam Circle, .Guwahati.

The Chief Engineer (Civil)
Deptt. of Posts, South East Zone, Bangalore.

. The Superintendent‘Engiﬁeer(Civil)

Postal Civil Circle;, Yogayog Bhaban, 36
C.R.Avenue, Kolkata - 700 012.

« « « Contd./32
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7. The Executlve anlneer"“
Postal Civil D1v181on, lst Floor Amnlty Block

Guwahati-1. _ . . . Respondents.

0.A.222/2003:

l. Md.Anwar Hussain |
S/o Late Abdul Aziz

R/o Vill: Helcha, P.0: Naligaon
Dist: Barpeta, Assam. B « ¢« « . Applicant.

- Versus =

1. The Unlon of India.
Through the Secretary, Deptt of Posts
Govt.of India, Ministry of Communication
Dak Bhaban, Sansad Marg
New Delhi-110001.

2. The Director General (Estt.)
Deptt.of Posts, India. Dak Bhawan
Sansad Marg, New Delhi - 110 001.

3. The Secretary,Department of Telecommunication,
New Delhi - 110 001.

4. The Chief Post Master General,
Assam Circle, Guwahatl.,'

5. The Chief Englneer‘(C1Vl1), ,
Dept. of Posts, South East Zone, Bangalore.

6. The Superintendent ?nglneer (Civil), Postal Civil
Circle, Yogayog Bhaban, 36, C.R. Avenue,
Kolkata - 700 012.

7. The Executive Engineer,
Postal Civil Division,
1st Floor Amnity Block, .
Guwahati - 1. _ « « « Respondents.

By Advocates Mr. M. Chanda, Mrs. S. Seal, Ms. B. Seal in all

the O.A.s-for the applicants.

Mr. g Pathak, Addl. C.%;S.C. in O0.A. No. 215/2003 for the
en

Respon ts and Mr. A. Deb Roy, Sr. C.G.8.C. O0.A. Nos.
218/2003,219/2003, 221/2003 and 222/2003.

ORDER
K.V. PRAHLADAN, MEMBER (Admn.) :

As the facts and law "involved in ‘these'cases are

mliar, they are taken up together for dlsposal.

o

reee T T "have heardf-Mr.M.Chanda, learned counsel for

the applicants in all the 0.A.s, Mr.B.C.Pathak, learned Addl.

C.G.S.C. for the respondeﬁts in 0.A.215/2003 as well as
Mr.A.Deb Roy, learned Sr.C.G.S.C. for the respondents in O.A.

Nos.218, 219, 221 & 222 of 2003 at length.’

Considering the. facts and circumstances of these
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cases, I direct the respondents to repatriate the applicants .
to théir parent departments within one month from the recelpf
'il of thlS order. All arrears of salaries as per 1.D.A. scale
| ' i
Wweeefe 1.10.2000 and other allowances shall be paid to the
| , :
E appllcants by B.S.N.L. wi-thiri**'ai i:per-'lod ~of--six ‘months from
the recelpt of this order and debit is to be raised against
R the Department of Posts, Government of India. j
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! With this, the applications are disposed of. No L
order as to costs. Q
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GAUHATI_BENCH : GUWAHATI

(An application under Section 19 of the Central

Administrative Tribunal Act, 1985)
ORIGINAL APPLICATION NO. 2.2\ 2003

Md. Newajuddin Laskar

Applicant

- Versus -

The Union of India & Others

Respondents

LIST OF DATES AND SYNOPSIS

20.10.87 | Applicant appointed as  Junior Engineer

(Civil) in the Dept. of Telecommunication.

06.08.93 Notification / circular of the Dept. of Telecom

regarding deputation allowance.

19.05.94 Office Memo. of Superintendent Engineer,
Postal dept. approving for payménf ~of
deputation allowance w.e.f 01.64.93 Group C
and D post of P & T Civil Wing who have not

opted for final absorption in the Postal Dept.



13.03.97

19.03.99

18.02.02

25.02.02.

07.08.02

07.02.01

09.04.03

09.04.03

Order of the Superintendent Engineer stopping

the deputation allowances.

Transfer order of the applicant from the office
of the O/o the A.E (Civil), P.C.S.D, Silchar to
O/o the A.E, T.C.S.D, Dibrugarh 1ssued by the

SE,BSNL.

Regarding permanent absorption of the

applicant in B.SN.L.

The letter of the Secretary, Dept. of Post to the
Secretary, Dept. of Telecom citing ongoing
project works as reason for not relieving the

applicant.

Office Order issued by B.S.N.L regarding grant

of 1.D.A pay scale.

Letter from the B.SN.L H.Q, New Delhi to all
Chief Engineers for repatriation of all B.S.N.L

employees.

Letter of the Chief Engineer B.S.N.L, Guwahati
to Supdt. Engineer (C), Postal Civil Circle to

release the applicant.

Another Order of the Chief Engiheer, B.SNL
transferring / posting of J.T.0’s (C) of B.S.N.L
presently working in the Postal Dept. By the

said Order the applicant presently working in



10.07.03

26.06.03

06.08.03

23.08.01

Postal Civil Sub Division, Silchar is

transferred to C.S.D, Dibrugarh under B.S.N.L.

Applicants representation to the Executive
Engineer (Civil), Postal Civil Wing for his due

allowances and his release from the Dept.

Representation of the All India Junior
Engineers Association regarding some of their
members who are still working in the Postal
Dept. without any deputation allowance and

benefits of revised pay scale etc.

Letter of the Executive Engineer (HQ),
B.S.N.L. to the Superintendent Engineer, Postal

Civil Circle for release of all J.T.O’s.

Letter of the Member (Personal) Dept. of Poét
written to the Chief Post master General,
Shillong for looking into grievances and other
demands of the employees and to take early
decisions and dispose of the grievances basing

on merit of each case.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH , GUWAHATI,

An application under  Section 19 of the Central

Administrative Tribunal Act, 1985.

ORIGINAL APPLICATION NO. /2003.

Md. Newajuddin Laskar

Applicant.

- Versus -

The Union of India and Gthers

Respondents.

DETAILS OF THE APPLICATION

PARTICULARS OF THE APPLICANT

Md. Newajuddin Laskar,
Slo. ,
R/o Vill.Dhanipur, P.O : Sonaimukh,

Dist. : Cachar, Assam.

A Junior Telecom Officer (Civil) under Bharat
Sanchar Nigam Ltd.  Presently serving as Junior
Engineer (Civil) in Postal Civil Sub Division, Silchar

under Department of Posts, Govt. of India on deputation.

Contd ..



PARTICULARS OF THE RESPONDENTS

1. The Union of India,
through the Secretary, Dept. Of Posts, Govt. of India.,
Ministry of Communication , Dak Bhawan, Sansad

Margh, New Delhi — 110001.

" 2. The Director General (Estt.)
Department of Posts, India. Dak Bhawan, Sansad

Margh, New Delhi — 110001.

3. The Secretary, Department of Telecommunication,

New Delhi — 110001.

4. The Chief Post Master General,

Assam Circle, Guwahati.

5. The Chief Engineer (Civil),

Dept. of Posts, South East Zone, Banglore.

6. The Superintendent Engineer (Civil), Postal Civil
Circle, Yogayog Bhaban, 36, CR Avenue, Kolkata

—700012.

7. The Executive Engineer,
Postal Civil Division, 1% Floor Amnity Block,

Guwahati — 1.

Contd...



3. PARTICULARS OF ORDERS AGAINST WHICH

APPLICATION IS MADE

3.1. This application is made for recording the
applicants new designation ,i.e., Junior Telecom Officer (Civil)in place of
Junior Engineer (Civil) in service book w.ef 14.08.2001 (vide annexure no.
6).

3.2 For the grant of deputation allowance to the
applicant w.e.f 01.04.97 which was dropped vide office memorandum dated

13.03.97 (vide annexure no. 4 )till he is released from the Dept. of Posts.

3.3. For fixation of pay as per I.D.A Scale of pay

given to employees of Bharat Sanchar Nigam Ltd. (B.SNL) wef

01.10.2000 as per office Order No. BSNL /26 / SR / 2002 dated 07.08.2002
(vide annexure no. 9 ) as well as ACP for 12 years due to the applicant w.e.f.
18.11.99 and to pay the same including the arrear salary w.e.f 01.10.2000

with 16% interest till the same is paid.

3.4.' For a direction to the respondents for release of
the applicant from Dept. of Post to enable him to join his parent department
i.e. Bharat Sanchar Nigam Ltd. by impleﬁenting various orders / letters /
directives of the respondents, B.S N.L authorities more particularly, as wéll
as on consideration of representation vide annexure no 13 of this application

at an early date after cleafing all arrear and current dues as applicable.

4. JURISDICTION OF THE TRIBUNAL

Contd ..



The applicant declare that the subject matter on which the

applicant seeks redressal is within the jurisdiction of the Hon’ble Tribunal.

5. LIMITATION
The applicant further declares that the api)lication is
within the limitation as prescribed under Section 21 of the Central

Administrative Tribunal Act, 1985.

6. : FACTS OF THE CASE

6.1. That this application has been filed under
provision of Rule 10 of the Central Administrative Tribunal Act, 1985 as the
applicant has a number of grievance consequent to one another and begs to

seek all the relief which are being prayed for in this instant application.

6.2. That the applicant states that initia’lly the Dept.
of Posts and Telecommunication (hereinafter referred to as P & T) was a
single department under the Dept. of Cbmmunication, Govt. of India and it
continued as such for a long period. However due to administraﬁve and other
convenience the Govt. of India divided to bifurcate the P & T Dept. into two
separate departments i.e Post and Telecommunication and the same was

done sometime in the year 1986.

6.3. That the applicant states that he was initially
appointed as Junior Engineer (Civil) (hereinafter referred to as J E) in the
Dept. of Telecommunication vide an Order No. 16 (5)97/TCC/SH/ 1475

dated 20.10.87 issued by the Superintendent Engineer, Telecom Civil Circle,

Contd...



Shillong. Thereafter the aﬁplicant joined the post on 20.11.87 and was posted
in O/o A.E. Telecom Civil Sub Divission, Aizawl.

The copy of the appointment Order
dated 20.1087 is annexed as

ANNEXURE - L.

6.4. That the applicant states that, the Govt. of India
divided to /form a separate Civil Wing Cadre for the Dept. of Post by
bifurcating .the Post and Telecom Civil Wing by calling of option.
Accordingly, a circular was issued by the Dept. of Telecommunication on
06.08.1993. As per the said circular apart form formulation of guidelines on
transfer it was also notified that, deputation duty allowance shall be paid to
the officials not opting for the Civil Wing of the Dept. of Post but are
required to work there in times of orders / instructions of Ministry of Finance.

The copy of notification / circular dated
06.08.93 of the Dept. of Telecom
regarding deputation allowance is

annexed as ANNEXURE - 2.

6.5. That the applicant states that, thereafter the
Superintendent Engineer (Civil) Postal (Respondent No. 6) vide an Office
Memorandum (O.M) dated 19.05.94 approved for payment of deputation
allowance w.ef 01.04.93 Group C and D post of P & T Civil Wing who
have not opted for final absorption in the Postal Dept. but are required to
work in the Dept. of Posts due to experiences of the same and accordingly
deputation allowances was paid to the applicant as per applicable w.e.f

01.04.93.

Contd...
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The copy of O.M dated 19.05.94 of the
Respondent No.6 regarding payment of
deputation allowance is annexed as

ANNEXURE - 3.

6.6. That the applicant states that, while the
applicant and other deputationist are getting deputation allowances , the
Respondent No. 6 vide an order dated 13.03.97 ordered that, those
deputationist who completed 4 years of service deputation under the Dept.
will not be entitled for deputation allowance beyond 31.03.97 and the
applicants deputation allowances was stopped accordingly although he
continued to serve on deputation.

The typed copy of the Order dated
13.03.97 issued by the Respondent No.
6 stopping the deputation allowancé is

annexed as ANNEXURE — 4.

6.7. That the applicant states that in the meantime
the Dept. of Post vide a letter No. 20 — 15 / 92 CWP / Repatriation dated
28.10.98 requested for repatriation of Junior Engineer who are serving on
deputétion and in pursmance of the same the Supernatant Engineer
Telecommunication issued an office Order dated 19.03.99 for repatriation of
Junior Engineers (Civil) working under Postal Civil Wing (including the
applicant) to the original unit of Telecom Civil Wing with immediate effect.
As per the Order the applicant was transferred from the ofﬁcg of AE (C),

P.C.SD, Silchar to A.E, TCSD, Dibrugarh.

Contd...



The copy of the transfer Order dated
19.03.99 issued by the S.E, BSNL is

annexed as ANNEXURE - 5.

6.8. That the applicant states that, while he was

working under Postal Dept. on deputation, the Dept. of Telecommunication

was converted into Bharat Sanchar Nigam Limited, an enterprise under the

Govt. of India (hereinafter referred to as B.S.N.L) and all employees under
Telecom Dept. have become employees under B.S.N.L. As the applicant also
earlier opted for Telecom Dept. his service also accordingly came under

B.SN.L.

6.9. That the applicant states that, the B.S.N.L
authority issued an office Order dated 22.11.2001 accepted absorption of
employees in B.S.N.L on various terms and condition. The B.S.N.L also
redesignated the post of Junior Engineer (Civil) as Junior Telecom Officer
(Civil) w.e.f 14.08.2001 and the applicants name was included at Serial No.3
of the aforesaid office Order. In pursuance of the aforesaid of‘ﬁce Order the
Dept. of Telecommunication, Govt. of India vide an Order dated 18.02.2002
regarding precedence Order for permanent absorption of the applicant in
B.SNL.

The .copy of the office Order dated
22.11.2001 of B.S.N.L and the copy of
the office Order dated 18.02.2002 of
D.T.O regarding permanent absorption
of the applicant are annexed as

ANNEXURE - 6 & 7 respectably.

Contd ...
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6.10. That the applicant states that although the
office Orders had been issued repatriation of employees of D.T.O / B.S.N.L
who were serving ih -B.,S.N.L , the Postal Dept. refused to release some
employees including the applicant on one pretext or another. The Postal Dept.
in a most arbitrary manner denied to release all Group ‘C’ & ‘D’ lemployees
on deputation, except six Junior Engineers posted in N.E Region and three in
Orissa, which included the applicant also.

The copy of the letter dated 25.02.02 of
the Secretary, Dept. of Post to the
Secretary, Dept. of Telecoml is annexed

as ANNEXURE - 8.

6.11. That the applicant states that, in the meantime
the B.S.N.L decided to introduce 1.D.A pay scale for Non Executive staff
(Group C & D) w.e.f. 01.12.2000 who are presently absorbed in BSNL
Accordingly an office Order dated 07.08.2002 was issued by B.SN.L
authority. It may be mentioned herein that the ID.A scale of pay is much
higher than C.D.A scale of pay and many benefits have been included
therein. The applicant has annexed herewith only the relevant portion of the
aforesaid office Order for the sake of brevity.

The relevant portion of the office orderl
dated 07.08.02 of B.SN.L regarding
grant of ILD.A scale of. pay to the
employee is annexed as ANNEXURE

-9

6.12. That the applicant states that, as some

employees of B.S.N.L are still working in the Dept. of Post; the B.SN.L

Contd...



Head Quarter at New Delhi vide a letter dated 07.02.2003 asked all Principal
Chief Engineers and Chief Engineers of BSNL to repatriate all such
employees from Dept. of Post to B S.N.L and also furnish information in this
regard latest by 15.02.2003. In perusal of the aforesaid letter the Chief
Engineer, B.SNL  vide a letter dated 09.04.2003  requested the
Superintendent Engineer (Civil) Postal Civil Wing, Kolkata to relieve five
employees including the applicant who are working under the Postal Dept.
A copy of the letter dated 07.02.01 of
the BSNL H.OQ, New Delhi to all
Chief Engineers for repatriation of all
B.SNL employees is annexed as
ANNEXURE - 10.
& the copy. of the letter dated 09.04.03
of the Chief Engineer, B.S.NL,
Guwabhati to S.E (C), Postal Civil Circle
for release of the applicant and 4 other
persons is annexed as ANNEXURE -

11..

6.13. That the applicant states that, the Chief

Engineer, B.SN.L, issued another Order dated 09.04.2003 transferring /
posting of J.T.O (C) of B.SNL presently working In Postal Dept. with
immediate effect. By the said Order the applicant who is presently working in
P.C.SD, Silchar has been transferred to CSD, Dibrugarh under B.SNL.
The copy of the transfer / posting Order
dated 09.04.03 is annexed as

ANNEXURE - 12.

Contd...
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6.14. That the applicant states that, as nothing was

done to release him, inspite of transfer / posting Order, he submitted a

representation dated 10.07.03 to the Executive Engineer (C), Postal Civil

Division, for his release from the Dept. and to grant transfer, allowances
amounting to Rs. 9000/-.

The copy of the representation dated

10.07.03 is annexed as ANNEXURE -

13.

6.15. That the applicant states that, the All India
Junior Engineers Association, Telecom Civil Wing also submitted a
representation dated 26.06.03 to the authorities concerned expressing their
dissatisfaction about deprivation of some of there members from t:hé benefits
available to them. The Association took a serious view in the matter that,
some of their members are still working in the Postal Dept. without any
deputation allowance and benefits of revised pay scale etc. As such they
requested the authority to complete the repatriation process by 31.07.03. But
till date the Postal Authority have not shown any interest to release the
concerned persone.tl‘ including the applicant.
The copy of the representation dated
26.06.03 of the Association is annexed

as ANNEXURE - 14.

6.16. That the applicant states that as nothing was
done by the Postal Authorities, the Executive Engineer (Admn.), B.SN.L,
Assam Civil Zone, Guwahati vide his letter dated 06.08.03 to the
Superintendent Engineer, Postal Civil Circle requested again to take

necessary action to relive all J.T.O’s at the earliest.

Contd...

s



11

The copy of the letter dated 06.08.03 of
the Executive Engineer (HQ), B.S.N.L.
to the Superintendent Engineer, Postal

Civil Circle for release of all J.T.O’s is

annexed as ANNEXURE - 15.

6.17. For that the Govt. of India has been issuing
notifications / circulars / guidelines etc. for looking into grievances and other
demands of the émployees and to take early decisions and dispose of the
grievances basing on merit of each case . In this regard-the member
(Personal), Dept. of Post, Ministry of Communication wrote a D.O letter
dated 02.08.2001 to the Chief Post Master General, N.E Region, Shillong
stating about expeditious redressal of public grievances of the employees in
the department and give proper reply to the employee concerned . In this
regard another office Memorandum was issued by the Ministry of
Communication addressed to all Post Master General of the country about the
recommendation of committee on service litigation regarding representations
made by Govt. employees. According to the office Memorandum grievance /
representations of an employee should be disposed within 6 weeks and the
reply should be communicated within a period of maximum three months.
Further it is also stated that the reply should be ~and if the
representation is rejected, the grounds should be clearly indicated. But in this
instant case the respondent authority have violated the memorandum /
guideline of their own department as well of the Government in not disposing

the representations which were submitted from time to time.

The copy of the letter dated123.08.01 of
the Member (Personal) Dept. of Post

written to the Chief Post master

Contd...
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General, Shillong is annexed as
ANNEXURE - 16.
The copy of the office Memorandum is

annexed as ANNEXURE - 17.

6.18. That the applicant states that he has no

grievances against the B.S.N.L authority and as such has not impleaded them

as. party respondent in the instant application.

7. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

7.1. For that, the applicant was initially appointed
under the Department of Telecommunication, he is an employ;ee of the
department which has been converted into B.SN.L and he is governed by
the rules and procedures of the Department / organisation including rules for
serving on deputation. The respondents ha; no right to stop his deputation
allowances on the plea that the applicant has completed a period of 4 years on
deputation.. Such action of the respondent authority in depriving his
deputation allowance are illegal, arbitrary and against the rules and procedure

in force .

7.2. For that, an employee on deputation is
governed by the rules and procedure of his parent department. As such the
applicant is also entitled to get revised scale of pay etc. like I.D.A scale and
other benefits which are being enjoyed by the employees of B.S.N.L. The
borrowed department is duty bound to implement the benefits of the
deputationist as per his parent department. But the Respondent authority in a

very arbitrary manner is depriving the applicant of his due financial benefits

Contd ..
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for last couple of year without any reason. This action of the respondent is
purely arbitrary in nature and also is violative of the procedure to be

followed for an employee on deputation.

7.3. For that, the respondents have violated their
own Orders / letters as regards payment of financial benefits like revised pay
as per ILD.A scale connected dues to the applicant. They cannot deny the

benefits to the applicant at their whims and francies.

7.4. For that, the borrowed department cénnot keep
an employee on deputation for indefinite geriod when the parent department
want him back and the person concerned also wants to be repatriated. But in
this instant case, the respondents are not caring to implement the request of
the B.S.N.L authorities as well of the applicant himself and has not relee}sed
thé applicant on one pretext or another. The respondent cannot decide about
keeping the applicant indefinitely in the department in violation of the rules
and procedure. As such the respondents are duty bound to release the

applicant immediately to enable him to join the parent organisation.

7.5. For that, the respondents are duty bound to
implement the transfer Order of the applicant which was issued by the parent
organisation (B.S.N.L) and release him forthwith after clearing all dues upto
date. But the respondents for their own interest do not want to release the
applicant depriving him of his legitimate rights and financial benefits which
are being enjoyed by his colleagues in the parent organisation. This is
nothing But‘ deniél of equal opportunity relating to employment and the same

cannot be allowed, which is detrimental to the interest of the applicant.

Contd...
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7.6. For that, the respondent are neither allowing
the applicant to receive revised scale of pay nor releasing him fo; there own
benefits and in the process the applicant is suffering for no fault of his own.
This is very much regrettable and cannot be allowed to go con inqleﬁnitely‘r in

violation of rules and procedure.

7.7. For that, the respondents ought to dispose of
the representations submitted by the applicant in terms of their own
guidelines / office Memorandum and rules and procedures. But the
respondents are sitting over the matter in violation of their 6wn policy/
guidelines and depriving the applicant of his legitimate rights and are not
releasing him from the department. This action of the respondents in not
listening to the grievances of tﬁe applicant should not be allowed to g0
unnoticed and this Hon’ble Tribunal may be pleased to interfere into the

matter and pass appropriate Order in this regard.

7.8. For that in any view of the matter the
respondents cannot deny the legitimate right of the applicant to get his
revised 1D A scale of pay, deputation allowances and for his release from the

Department of Post.

8. DETAILS OF REMEDIES EXHAUSTED

That, the applicant filed many representations from time
to time, more particularly dated 10.07.03 (Annexure - 13) for redressal of

his grievances which are yet to be considered and disposed.

Contd...
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9. MATTER NOT PENDING IN ANY COURT OF LAW OR

TRIBUNAL

No application of this case is pending now in any Court

or Tribunal filed by the applicant.

10. RELIEF SOUGHT FOR

In view of the facts and circumstances narrated above, the
applicant prays for the following reliefs :

10.1. The applicant prays that this application is
made for recording the applicants new designation ,i.e., Junior Telecom
Officer (Civil)in place of Junior Engineer (Civil) in service book w.e.f

14.08.2001 (vide annexure no. 6).

10.2. The applicant prays for the grant of deputation
allowance to the applicant w.e.f. 01.04.97 which was dropped vide office
memorandum dated 13.03;97 (vide annexure no. 4) till he is released from

the Dept. of Posts.

10.3. The applicant prays for fixation of pay as per
ID.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd.
(B.SN.L) w.ef01.10.2000 as per of;ﬁcé Order No. BSNL / 26 / SR /2002
dated 07.08.2002 (vide annexure no. 9) as well as ACP for 12 years due to
the applicant w.e.f. 18.11.99 and to pay the same including the arrear salary

w.e.f 01.10.2000 with 16% interest till the same is paid.

Contd....
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10.4. The applicant prays for a direction to the
respondents for release of the applicant from Dept. of Post to enable him to
join his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing
various orders / letters / directives of the respondents, B.S.N.L authorities
more particularly, as well as on consideration of representation vide annexure
no. 13 of this application at an early date after clearing all arrear and current

dues as applicable.

10.5. To grant any other relief that the applicant may

be entitled to.

11. DETAILS OF INTERIM RELIEFS SOUGHT FOR
The applicant prays that pending disposal of the

application

1i.1. The applicant prays that this application is
made for recording the applicants new designation ,i.e, Junior Telecom
Officer (Civil)in place of Junior Engineer (Civil) in service book w.ef

14.08.2001 (vide annexure no. 6).

11.2. The applicant prays for the grant of deputation
allowance to the applicant w.e.f 01.04.97 which was dropped vide office
memorandum dated 13.03.97 (vide annexure no. 4) till he is released from

the Dept. of Posts.

11.3. The applicant prays for fixation of pay as per

ID.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd.

(B.S.N.L) w.e.f 01.10.2000 as per office Order No. BSNL / 26 / SR /2002

Contd...
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dated 07.08.2002 (vide annexure no. 9) as well as ACP for 12 years due to

the applicant w.e.f. 18.11.99 and to pay the same including the arrear salary

w.ef 01.10.2000 with 16% interest till the same is paid.

11.4. The applicant prays for a direction to the
respondents for release of the applicant from Dept. of Post to enable him to
join his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing
various orders / letters / directives of the respondents, B.S.N.L authorities
more particularly, as well as on consideration of representations vide

annexure no. 13 of this application at an early date after clearing all arrear

and current dues as applicable.

12. - DETAILS OF POSTAL ORDER

Date 7'2’/ ?(e %
Postal Order No. &G L §85 7057
Value Ag Ay o) / —_—

Payable at G- - Ny efd\“(ﬁ— .

Nane of Post Office : G.P.O, Guwahati.

S 0 ®F »

g

13. LIST OF ENCLOUSERS

As per Index.

Verification

Contd .




1" VERIFICATION

I, Md. Newajuddin Laskar, Son of , resident

1 of Vill. - Dhanipur, P.O : Sonaimukh, Dist. : Cachar, Assam, do hereby solemnly

| affirm  and  verify  that the statements made in  paragraphs

‘ L23 3 w3 5.9 are true to my knowledge and
lod 169,/ (13

| those made in paragraphs J'/,,lo:” L’/c/ 7,7 .'//7’. &Y being a matter of

| records are true to my information derived thereform which I believe to be trué

and the rests are my humble submissions made before this Hon’ble. And 1 have

not suppressed any materials, facts in this case.

And I sign this affidavit on this the 25 day of September,2003 at

Guwabhati.

- M. Newe] uddintontieo-

Signature
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CoERETSS eﬁsaﬁrMENT-OF'TELECDMMUNICATIDNS
Roi, 16(5)67/TCC/SH/L4T5, Dated Shillong,the 20 -jo-47

nEDN 3D

Subject :- OFFER OF PROVISIONAL APPOINTMENT
‘ . \ ‘ T

.The unders{gnéd Héreby 6FFérs;ﬂﬁfﬁ/gﬁﬂi{ﬁdﬁ,Nawajuddin
Laskar’ *n pyrgLy TENPORARY. POSTS OF .- Junior. Engineer (c)

‘.;~ﬁ0n‘aﬂpay-oﬁ %.;fﬁaoo/éf e pefiﬁdnth,}n tha

scalé.é% %;14005§Ef1800553*50‘2300 * o The appointae:

Qilllaisp be entitled to drau dearness and: other allowances at.
theiratés'admissible uhder and subject to the»conditiohs laid

,dgdﬁﬁin,Ruisé and -orders governing the grant’of such allowances
Vv -‘_'!-!.'( e S e . .. . . : N . +
in ferce" from-time.to time.
24w+ + - The appointment is provisionally-for 6(six) montha
and: is likely'to continue. The appointment will.take sffsct from
. the date, He/gle actually joins duty and will continue until
' further orders, He/She will be on probation.for tuo years -if
‘ the .appointment is continued beyond six months, The probation
nf-two years is also, liable to be extended by, the appsinting
'“‘ v ;-‘ L )‘ R E . B L "."‘! . 4'2”-' }‘_ I""-; ‘N. ' 4
3.7 v No"Travelling Allouances-uill,bqﬂpaiﬁ for joining - -
theduty, . : b ;

4" - The appointment carries with it ths liability to
serve in any:part of ‘India, wherse the Civil Engineering. Wing
(P&T). may have an organisation. or where CivilTEndineering Works
may exist under other Wings of P&T Department, Other conditions
of service will be-governed by the. relevant.rules and orders in
force from time to time. ' ’ .

S. ' - -The appointment may be terminated. at any time Uithe
outqusigningjany‘peaSons‘uith“a.month'sinptice.'The appointings
- authority, houwever reserves the right to terminate the service
o forthuit%'br before the -expiry of the period of. hotice by making
payment: of a sum equivalent to the pay. addfé;louancas;fop;theﬂ
period of the 8nexpired portion of notice{“IF;.houever;;he/Shé
uishes.to resign, he/shfe will have to.submit.his resignation: and
give: at least a month's notice and wait for .its, acceptance. by
~the*Gsvernment, In case the period of -notice” is less than one
monthyihe/dhe will’. have deposit a.sum equivalent to the. pay.and
allowances .for the period falling short of-@né month, But in
ca§éfhe/dhe'goés'away.uithoututhefacbbbtahbé:n?fresignatioh‘
he/she:be treated as having been. dismiss@d. from service with a
disqualificdation for futurs employment-under’Central er State
Governmenty, ' - . L - R o :

6%: ..+: ... The offer is subject to the .conditions that the.
pfoduces-before_joihihg'dﬂtyfa Charatter Certificate from the
head- of the.Educational .Institution last attended ky his and
a¥similarrsCertificate from his/héf. lastiempldyer,. if any, duly..
attested, by a stipendiary’lst Class Executive- Magistrata i.e.

a District Magistrate ora.Sub=Divisional Magistrate,
. v Lo e TRwyT o ‘ g P

s
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7.0 . Driginél’CerfiFicaté aﬁd,restihonials in su;bort'of

" Educational and Technical Qualifications experisnce and age

should be produced before joining duty. If he/she’ is a Scheduled
Castse/Tribe or Anglo Indian, he/she”should produce a Certificate
to that effect from the Magistra®ie of the District concerned.

:8;7 | f' He/ShE will have to pass the Ospartmental Test in

Rates, specifications and Simple Accounts. within 2(two) years

. of his/het appointment, failing which he/e¢h& will be alloued
N

Aywﬂfto draw his/her next increment.

I y
ARy L R

9. If any declaration given or information furnished

by the candidate is proved to be false or if the candidate is
found to have willfully spppressed any material information
ha/ahé will ke liable to removal from service and such other
action as Government deem necéssary.

10, _If he/sife has been employed any where previocusly
he/she will have to submit a discharge certificate from his/bet”

. last employer, -

11% " }is/Het appointment uill be provisional subject. to
his/hef Character and Antecedents being verified by the police
authorities, ‘ ’

124 ) ..He/Spskuill have to take an oath of allegiance to
the Constitution of India as Established by law, at the time of -
taking up the appointment.

13, . 'No person who has more than one wife/husband living
or who having a spouss living marries in any case in which such
marriage is void by reason of its taking place during the life
time of such spouse shall be eligible for anpointment to serve F-4
and provided that the Central Govt., may, if satisfied what there
sveclal grounds for so ordering exempt any person from the
speration of this rule.

T4e He/She will have to undemgq Medical Examinzd
thg Civil Surgeon immediately after higXQsi joining.-the p
of enswre his/her fitness for appointment™Nin- this Deparimeqt.
If, houever—he/she is found Medically unfitN\his/Her services
would be terminat&dwafter-the expiry of the period of one moyth
from the date of commdnication to.hia/her if tﬁé\fihdings of
‘the;medical~ﬂﬁfﬁﬁ§;? if no appeai~for a second Medical Examina=
tion is made”By him/her during this pefiod“arwgfte}\ﬁhe case |
for seeBnd Medical Examination is finally decided,- ifsuch an
appeal is made and acceptec. :

15, . Whenever he/shd is put in charge of stores he/she”
shall have to give Security for the amount fixed by the Depart-
ment from time to time in cash or through fidelity bond or
personal bond or personal surety from two permanent Government

. servantg for:the amount of .security.

164 ' He/S§HB shall have to -producd all the certificates
in original hefore he/shé is allowed to join duty on the
of fered to him/hef, . . S

17 . He/SHé will have to serve tHe Department for at .-
least for tuo years after joining to the post offered to hin/
haff He/Sh® may not be allouwed to apply for outside employment
except through U.P.S.C. within the probationary period of two
years. or more as the case may be. C ‘

contd,...,.....;.-S/”—
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, ccepts
> If he/she :asteni ?the offer on the terms given hrhowe
“he/she 'should communlcate ‘acceptance and report for duty to the

Asszstant Enginesr,Telecom Civil Sub=Division, Aizaul.]

DN R ‘BEFORE- ' 20=11%87 - ., If no-reply is received or the
candidate falls. to. report for duty by prescribed date, the

offer will be treated as cancelled.
' ‘ b 0DeRl
. ( H. BAGCHI } 4 // /
, ) Superintending Engincer,

Telecom. Civil Circle,
Shlllong¢

i

—— e - e o

Md or-Newajuddin Laskar;
Vill: DhanlpuryP.U Sonaimukh,,

o

Dt 3 Cachar J Assam,

Copy to -

T The General Manager ‘Task Force, North Eastern Telecom.
Region, Gauhati 6ith reférence to his lstter No..

TF/Ny[Staff-101 dt 2927587, for information
please. :

2. The Chief Engineer(C), Department of Telecom., South
' East Zone, Calcutta for information please,

3. The SUperlgtendlng Engineer, Postal Cjvil Circle

"Yogayog Bfyawan"(4th floory, Calcuttay/~ 700 812 for
informatiofy please, /

- B The Assistant Director General{(CW), Department of

Telecom, 991h1 with reference to letter No.
-6/86-h35%pt dt_20-7-87 for information
-~ - please,

‘f &xix4q}The Executive’ ‘Engineer{Civil), Telecom, Civil Division,
: N &&Eh&brﬁ}urh&b/81lchar..

. .8, The EXecutive Englnper(91v1l) Postal Ciyil Division,
. e s Shilldhg, /

%KkX54 The Assistant Enginser(Civil),’ Telécom, Civil Sub- -Division,
’ 39ph&bﬂ&y&habrﬁB&mep&rfﬁg&r&aiafﬁr}eh&:fﬁhrk}cng/Alzaul/
LRpRakASrEELonafoathabie bt Db gaeh,

x&%xxxx ThHe Assistant Englneer(d vil), Postal,ClVll/Sub—Dlv1510n,
Syichar/Gauhatl/T1nsukm4&8hlllong. / '

- KKKGo] SPEEASm/Hies: Pszmeuaguddln Laskar ,| J.E{C).
%5 . Redcdsad-Eile " '

0Dehs

Superlntendlng énglneer/

Telecom, Civil Circle, |
Shlllong. J

RN A
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A Doputetion uty .[\J_.J.owmco ahall bu poid to the officinls

not Optqng or Lhu Wtvil Wing 97 Lao Oapkt, of Post but who are

.raquired Lo wilk in ihd Mestal Svil wing Unite in termo . of

tho ardourc/inctruntionu\L suud vy Sho Minlstry of Fiponeco on thou
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SRRONI LN L S \ { K.5. CHANDRAHASAN
P irv ' . Y RSSISTANT OIRECTUR GENERAL (CW) |
Bl . : !
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¢ OL P FILNT UF TOLLOOMMUNICAT TONS .
o OFFICE OF TUE SUPLRIJTENLENG SHCINECK . TELECGOM CIVIL CIRCLE

11 9?(7)92}TCC/ sw/654. st .. 2 ./8/93.

Cupy fFor ipformetion ond nurouusrky onlion Lo =

te. ' ‘Tha Suporintonding Shuinoes, Tulecow Livil Circlu, Guwahatli, ;
; 2. ;Thu ‘Suporintonding fneincer, Tul.com “luct. Circle, Guuuhsti. i
s 3T :Tha’Exucut ive Enginawr, TeLocom Civii Division, Shillonsg, =ilechav/ !
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o COVT. OF INDIA o
pe o DEPARTMENT OF TELECOMMUNICATIONS m
3 % OFFICE Or TUE ClIUER ENC!NEER((T), NORTH EAST Z()NE, (:UWAHIAT'I.
; & ?‘ Nu. 1(80) 94/CE-NEZ/GH/ 344 Dated 19-03-99.
“ @ :
rF . - OFFICE ORDER

-4 , Consequent upon Deparlmuu(of Fost’s letter No. 10-1 3/92-Ciyp/

. “Repatriation did 28-] 0-98, foliowing Junior Engincers (C) working under Postal Civil
Wing are hereby repatrioted (o their originel unit of Telecom Civil Wing with immediate
effect and transferrrédiposted in the interest of public service.

&L No, A’d;he of official Present place of posting. New place of posiing.
1. 8ri Anup Kr. Roy © AE(C),PCSD, Silchar - EE(C)TCD, Guwahai-
| against exisiing vacancy.
é ' 2. Md Newajuddin Laskar ALE(C), I’C'SD,SI‘Iqlpar. A.LE.(C), TCSD, Dibrugarh
' vice Sri N.L. Sil. ’ .
{ J. Md. Tajuddin Choudhury  4.E.(C),PCSD, Guswatan, A.E(C), T-C'VSD-I,Jorlxarz
P . , vice Md. Babul Hussain,

% 8riS. Das Purkayasiha  4.8.(C),PCSD(NER), S.E(C), TCC, Guwahati,

- Silchar. - against existing vacancy.
5.~ Sri Dilip Kr. Borah AE.(C).PCSD, Shillohg,  C.GM T.. Guwahati
. . vice Sri Santanu Cioudhury.
/A
-"/’V—\ - )
L//é Sri Horomohan Das CPMG, Gswahati. SE(C), ICC, Jorhat |
IL"" — - - - against existing vacancy.
7. Sri T apan Kr. Borah AE(C),PCSD, Guwahati. AF (C), TCSD, T ezpur

against existing vacancy. -

-S/A-fd. Anawar Hussain AE(C).PCSD. Jorhat AE(C), TCSD, Pasighat
/ ‘ (Tinsukia section). B dagaist existing vacancy.

9 Sri Sanjib K. M. aftra “ALE(C).PCED.Guseahati ALYC), TCSD, Kohima ¢
) | agaiisit existing vacancy.

| ¢ }Q L
I C’ 191319
Superintending Enginéer (I 0),

Oro the Chief Fngineer (O,

. Telecom, N. L Zone, Guwahat.




o (Q ,6 _
Copy for mformation and necessary aclion oo, - \
1-2. The C.GAMT., dssam Circle, Guwal-ii/ N.E. Circle, Shillong,
34 TheC PM.G., Assam Circle, Guwah.ati/ N.E. ircle, Shillong.
3! The Chief Engineer(C), DOP, South Fast Zone, Bangclore..
6. , The Director (BW¥), Sanchar Bhawan, 20, Ashoka Road, New Deih.
710, The S.E.(C),Telecom Civil Circle, Guvezhati/ Jorhat/ Shillong/ Silchar.
11, The S.E.(C),Postai Civil Circie, Calcutta,
12-15. The E.E.(C), Telecom Civil Division, Gieahati/ Jorhat/ ltanagar/ Dimapur.
16-17. The E.E.(C), Postal Civil Division, Guwahati/ Shillong. :
18-19. The 4.0. (T4), O/ the C.GAM. T., Assam C trcle, Guseahati/ MN.E.Circle, Shillong.
2021, The A.0.(PA), Oro the C.LM.G., Assam Circle, Guwahati/ M-ECrrcle Shitlong:
22-26. The 4.E. (C).Telecom Civil Sub-division, Jorhat-I/ Dibi-ugar/z/ Tezpur/ Pasighat!
Kohima. : )
27-31. The A.E.(C),Postal Civil Sub-division, Guwahati/ Jorhat! Shillong/ Silchar/
Silchar(NER). '
32-40. Official concerned through concerned cffices.
41, File No. 1(44)94/CE-NEZ/GH
12, Guardfilo. v
a \
Executive Engineer(H(Q)
O/o the Chief Er&gineer('@
v Telecomn, N.E. Zone, Guwahag.
e s oo ~ e e e

£
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. ‘ - Pres;denttal Order o '

e | Aﬂ’n@xmf"{u

" GOVERNMENT OF INDIA Y
DEPARTMENT OF TELECOMMUN!CATIONS

M0 L2 =) ASsame f Gl wg ) SEND S 06 Ja oo, - Dated i )BnOlt WL
ORDER"

Sutject: PennanentabsorptionofShdlSmt- {V\&Ne L\(S‘&&h \'“[V’"V‘ C‘“ ,

, DESIGNANON.. s SR I i S taff~No.....’.’.\...§.§..‘...m. ¢ELe) /Gru(C)

in Bharat Sanchar ngam Limited.
1. Pursuantto letterNo BSNU4ISR12000 dated 2. 1 2001 on the above subject and in accordance with the provisions
of Rule 37- A of CCS (Pensxon) Rules as amended fromtime to time sanction of the President {s hereby conveyed to the
permanentaosorptlon ofShnISmt/Kurnan- RAY- Ne W“"‘"B V\.‘g & N vl ot
a permanent!tempo;apj employee of the Department of Telecommunicatlons in BSNL, Wlth effect from the date and

under the terrns and conditions as indicated below :
2. Date of eﬁect The permanent absorption shall take effect from 01.10.2000. forenoon.

3. PensxonIGratutty ShimiAumeri......... A%, ML ‘\)()W‘f Aeiovrennnns L'\"Q‘Q“’\ ...... \"“‘(V’k(w
shall be ehgtble for pensxonary beneﬁts Including gratuity as perthe provisions of Rule 37-A ofthe CCS (Penslon) Rules
as amended fro\m_ tlmeto time. _

4 Family Pens:en The famdy of Shﬁ/Smt—/Kumad N\d LNe (mj V‘~C‘\"‘“\*' W
shall be ehgnble for famlly pensxon as per provisions of Rule 37-A read with Rule 54 (1 3-B) of CLS (Pension) Rules 1872

as amended fromtxrne to time. v

3. Regulation of Pay on absorptxon Tobe regulated interms ofpara 4 of DOP & PW O.M. No. 4/18/87-P&P\/ (1)
datled 5.7.1989. ¢

6. Leave:The Eamed leave and Half Pay Leave at the credit of ShnlSmt—/Kumed ........ ‘\‘ \a ...... WO t}
A f\ <\ Do l—aow%ﬂ .. stands transferred to BSNL on the date of absorption as provided for und
Sut-rule 24 (b) of Rule 37-A ofthe ccs (Pensnon) Rules.

7 Prowtent Fund : The ampunt of subscription together wdh interest there on standmg 1o the credit of Shi/&i
Kumeriz... WG Ne ‘4”&} V\&&’W\ - '—Wﬂ@tﬂn - inthe General Provident Fun!
accsunt will be transferred to his/hes new Provident Fund account under the BSNL. as provided for under Sub-rul:: Ths

¢t Fule 37-Aof the CCS (Pension) Rules. as amended from time to time.

\/,.

=

( Sanjecv.Narang )
Director (Estt.) Assam DOT

T, ,
Chairman and Managing Director,
Bharat Sanchar Nigam Limited.
20, Ashoka Road, New Delhi. . -

Cupyto:

1. CE(O Pep. C"’\d“’v SoNOﬂ'cerm-chargeformalntatningthe service bookforkeepmgtt IS L
in the service book atong thh suitable entries.
vl Officer concemed. MR+ -~ N€e¢ \z\&c\/\\f\ - ApUen

3. CGM of the concemed recrumn Circle.
) 9 SS Qe 'T..Q \.Q_ o ..a.“Y C_.QQ
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"‘1 iBG00 Genent, Posis & woviitnls A feEedlon oo
' : glh:mm:‘m,.t’()::t.’l’ sSoevicas Hoind
- , Departiment ol Posts, i
; Ministiy ol Comtmutications & 17
Dl Dak Bhawan, Sinsad kg
T . { New Dethi-110 001
] t
DO No 1835/2002- B'dg | Dt. 25.02.02
| o
Dear Sh. Gttosh
l \ 5
Please refer to your DO leller no. 10-17/91-CSE dt. 07.02.02
regarding repatriation of Telecom Civil Wing staff (now under BSNL) -
working in Department’f Posts. 4
- \,
2. 129 Group 'C' and Group ‘D" employees who have opted for
BSNL and orktng in the Department of Posts could not be relieved so
far as thelt posting orders are yot to be issued by DOT/BSNL, These
officials will be relieved forthwith on re(,etpt of their posting orders with
- the exception of six JEs.posted. in. Nozth East and (free in Orissa,
keeptng |n view the unavoidable roqm:omcnt of ongoing projects.
3. ] These officiald wil bo relieved by May, 2002 when allernate
arrangements are in place.. | \
.'1 With best regards, | h
bD& CBY Ynurs sincerely,
(ishe liretion "J*"“W"./
_ L rep ; whone, | y
| “\f’ﬁ.t 5 hadop G - | (SC Dutta)
ey O
E’gt’t Shyamal Ghosh .
Secretary I
L 1
,))fpept. of Telecommunications &8‘ fléo 7 ,’
Sanchar Bhawan i’ //“"09 A }
New Delhi-110001
% .
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Ulg / H BUARAT SANCUAR HIGAM LIR i }/‘/ 0\
. N \/V\ .
Ny A ARAT SANCHAR NiGAN LEMITED 7l
.’ o 5] ) y
. WA GOVERNMENT OF INDIA ENTERPRISE) |
'i Sg__de.,man House, Baralchamba Road
T R LA
- ; YU U New Delhi-110 001
. ill!l.l.ll.ﬂl Svnaacs ‘-. llllllllllllllllllllllllllllllllllllllllllllll .‘O-lllul
* No. BSNL/ 26 /SR/2002 ., Dated 07 -03- 2002
QFFICE ORDER
;SUB' lntroducnon of IDA Pay Scales w.e.f. 1-10-2000 in replacement of existing C.D.A. ’ R
" Pay” Scales for Non-Fxccutive Staff (Group "C" and "D) absorbed from
f DOT/DTS/DTO in BSNL we.f. 1-10-2000.
©in pursdahcc of Agreement dated April 26, 2002 signed with new
Apglicant Unions in,connection with above and the approval ol BSNL Board of
Dirdctors and the approval of Department of Telecommunications vide leter ™ *—
- No.|1-35/Estt- -2002] dateg-7.8.2002 the IDA Pay Scaics in replacement of
ngis ing C D A. Pay Scalcs effective from 1-10-2000 will be as undu -
T IO ST -
E:.:"l;“'\. ‘»"I" _.)’:‘! ." .
i [ Category of - - Existing O.D.A. Scales of Pay Corresponding BSNL
Non-fixceutives : {1 on 01-01-1996 Scales of Pay on LD.A.
' e A Patterm w.e.l. 01-10-2000
NE . ]72550-55-2660-60-3200 4000-120-5600 - |
NE-R T 12610-60-3150-65-3540 1060-125-5935 -
| NE _112650-65-3300-70-4000 4100-125-3975 ,
NE-S 12750-70-3800-75-4400 ~4250-130-6200 T
NE- 3050-75-3950-80-4590 4550-140-6650
NE<G - ]3200-85-4900 ____|4720-150-6970
__NE-7 1 4000-100-6000 , 5700-160-8100”
[ ONE-8 4500-125-7000 (65501859325 -
NE-9) ] 5000-150-8000 [ 7100-200-10100
NE-10 _ p5500-175-9000 7s00:225- 11175
- NE-1] K 6500-200-10500 £570-245-12245 ]
SRV Fiuneat Method:
' Pu)‘-ﬁ.\'nliun in TDA pay scales ;\'ill be done in the Ibllm\*ing manner: 0

The Group C md 1D employees who opted for absorption in BSNL were on deemed
d(.pu(alcon woe L 01-10-2000 1. ¢ fronv the duy BSNL was forined. Therelore, new Pay Scales

1 ”74{ e
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R ;a’ Ol hiy Otfiee Order, the SINC 1y b relerred g the undersign e Tog
’ . o ' e . N . . ’
yf// @ L’J:lri(l‘(:.'l“()ll.‘a“ before un;)lumcm;umu.
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i Copy o
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‘ AV Al i
- G Al COMs, BSNI,
) ALIEAs, By
3,

- AESEDDSG s

BSNI, Corporure ¢
THENEW Apslicang Un

ons ol BSNT

pr.

opy for informygion to:

C.'Imirm:m, 'I‘c!ccom‘(.’ommissiun, Sanchyr Bh;nvun. New Delhj
) AN Mcmbcr& Telecom C‘()l:::»liS.\'i():), Sanchyy Bhiaway, New Dethi
B Adviser (HRD), Telecon C‘onnvnission. Sanchar Bhaway, New Deppi
IS DD(E(SU)/DDG(SR)/l)l)(i(_liS'u.), DOT, Sanchar Bh;nvun, New Delhi
CMD, BSNT House, New Delny.
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P ‘ (A Goverment of Jpdi Boteaginioa)

' I(Hh Floor, Chandra Lold Bailding, Janpath, Fless Delhi 11000 _ \0~
s |‘} A1 b :
20- 1(200 C \)l- Dated: 7.2.7003

l

i

| l‘r ]
|‘ J i
/\ll Prinipal Clict 12 nginoer{Givil)

el Uhalu u.”l(h u Figam Llodted,

: .'/\lll?hlorCﬁqmum(Cnvcl) » : .' :
H!‘,.'Bﬁa’\ Iat Slanchaz Nigam Limitcd | |

t _.(except Triyandrmn. Shimla, Dehradun, Chopal) '
'”' l‘ } 1
froe ;
b: Regalclmg repatriation of Group C&D stall from Depll. of Posts to [ISHL,

ol

" | I )
) zones 'a numbur,of Group C&D posts wero divarted o varlous] zones vide arder of
: -l,even num er dated 4.2.2002 in order to accomimodata BSML optcns working i the

i'uls

g

i
| mn!dirccted to say that on thu basis of infornation furnished by various ‘
«Depantment of Posts S AN

l
N \

i 'The slalf fodomloon has reprosentad thalua nuimber of Clvrl ,Wing urnph woees

: ':.whoq had opted for BUNL are still working in the Poslal l)o;)allmcnt You are

K 'accordlnglylrequeatcd (o intimate whother all tho 8¢ NL oplees wurl(lnq in BONL have,

' H boen repalrialcd io BONLY Il any BSNL oplees ard slill working i UUP it

. action may ‘be mk’en lo get them repatriated to BSNL) S ‘
3 154 | ~ -
i t{: Ttlﬂs lnformlauun niy kmdly be fumished wigently latest by 15.2.2004.
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BEEARAT SANCHAR NG AN LML

{ A GOVERWMENT OF INOIA EXITERPRISE ) :
OFFICE OF THY r‘nmr ENGINEER (C1VL)

5';‘7"..“ 4oV i
‘Feri W}*}ﬁl'ﬂ%'{ﬁw ' o w e
P N ASSAM CIVIL ZONEL, 2" I'LOOR.

"”ﬁ‘*mﬁuﬂ? 4 MITRA BUTIL.DING. /\.\HRAM ROAD,
et T ULUBAR!, GUWAIIATT - 781007
Mo:- 1@5)/9).\ [CE-ASMIGH/ 357 - Dated:-c9.04-200%.
CFriCE _ORDER
+ The fdliowing lransfe lpUblng in lhe\wuw 0l JTO(C) presently wumuu; i he
: .pnxm! side trom the strength ot BSNi - Assam Civil /rmp Guwahati ate made in
:' the intcirest uf pUuuu gt,r‘\/u.c With mu"h.usut\. umu
" &q | SINo| Name of the Oficial l Presently workmg at |, MHew Place ofi Hemarks |
CEL _.lposing '
VLT M Newacuddmi !—’CSD.Sifcnar v FOSD. | Agamnst
'f : Laskar JTO(C) { ; Cibrugarh  Crisling
g Nt vacancy |
£il2 | shi Harmohan Das{ Clc -~ the  CPMG!" CSD Il Jorhat ' do |
&L JIOC) o iGuwahai L A |
B3| Shi Dilip T Kumar| PESD Shiliong. FCspH, de- |
g g‘, - BusOJIU\b) | . +Guwaiaii | ]
;‘1} 4. | Shii Tapan Kr. Boreh' PCQD Cuwe 1ati CSD.Teznur | ; -do-
£ JTO(C) | L , 5
g{ 5 | Shd Md. AnwarI PCSD . torhat | CSD-1y, : -do- :
8| Hussain JTO{C) | [- |, Guwaiiail ; 3
%16 1 Shri Sanjib Kr. Maitrai PCSD Guwakati, CSD-V | -dlo- |
1 sTo ! Guwahai |
: ! '
' 4
{/PM . 69 Sy
. EXecutive #naineer(AdMmn)
. Ofc tho CMef Enginesr(C),
- BSNL Abbdm Civit Lone,
1utuqf'\qti
Copy io- -

\/‘H/Tha f‘DM(\ Asam Circle, Guwahati,

2) The SE(C).Fusiai Civii Ciicle, Kulkalis
3-Dihe Fyxeciiive i—nmnoor((‘} D, (au'mhmu%hnlnnn

L

9[ llll.- IH_ \J/ l \J\JLJ Ollbilu!lOHxllUHy:UU\ z.lluu:uumux.
10-15) the Umual Lomerned.

l:xegunve t:myleel r\dmf
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ANN [y et ogriia (A GOVERIMENT OF M, -ms‘nqu ) 3
’“m« L Olen nwgup-t i 1 !' METNEFLR (VI
it e .‘ﬂf(g,] ASSAN CIVIL Z00NE, 11 \)un. o
i gl MITRA BUHLDING, /\\.HRAM ROATY,
S RE ; .- 1 ll})”a‘z:= (;ll\\ llll’l ! '7:“‘)”7.
-  ‘ ] ' " q
L __ | ) S
M | DONRIC = AGQMIGH/ 3971 Dated:.).04-2003, S
il | | QFFICR QRREG Lo
gh] el | ‘ ; '
$jL - n:ul*l«uuluwmg Hansiui osling in lhe cadie of JTG(C) p(\.‘buﬂly wolking in the
Elias | pnqml Rida trom the strength of HH\NI Assam Civil Zana, Guwahati "”‘1 made in
y 'I" .m. mut..ﬂ uf plhmu RIVIY l\.g. \/vl;h ihnﬂ(‘uimv uu,m i ‘c l ' 4
L Ee el 11 SING T NAme of he Otticial qupmly \Qiorkmn at | Néw Pl.:m ot HPlnrilk‘ !
i L iposting 4 T
R 0 [ Mat Moweniddin | H(,‘bl).bncimr LCSD. FAgamst
arish b : Ll : Lnsknrd. 2(C) ; \ ; Dibrigarh | evisting
el | , N ; L VACancy
R 2 Harnmohan Das! Qe the CPMG ;“LD H, Jorhat | do '
- . . - . . ‘ ! '
ey ' ) ‘JJ,L)(S,); oL i Guwanal, o R ‘
e sl Dilip  Kumar| PCSD Shillong. | 1CsDIL, F-do- =
KT . | l, 0o JTOC) N o \ i Guwaladi i
L }l: Shri Tanan Kr, Hmah’ PCSD,Guwahati :CSD.'I’ez:)ur :-do-
AN (ol N o | o ,
i O ] 1T I M Anwar l’(f,‘-i:%i),.ir.‘uh:u : CSD Y, Foda s .
gl K ' [ » i
i C Huaaauwtuw; | i Guwaiaii i ;
. [ P - ‘.
Mibee ) P Shri Qmmh Kr Mmlm PCSD Guwahati, CSD-V, I -cin- l
‘;. 4 I ey b, . | !
gl T (Guwabat oy
o | o L
'"‘ i 131 0 ' "\'- - leci K ‘
ti et l=Xecutive Mnaineer(Admn)
7L Y Cle the Cllef Enginoci{C), 1
i R BSNL Assam Civil Zone, i - '
':‘i : “ : u’ah‘.u l )
it 5y L,opy {0+ ’
By r 1\ The (‘DM(" Aeam (;rrln anahatg ‘
3 ST 2) T SE{C) I usial Civii Chicie, iNuiialia ' .
M= o 3. A)'l ha Fxecitivey Encineer(C) PCH Guwahati/Shillong
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helxccutrvc anmcer(C) &

" Postal Civil Division, : Q nnexiu — I3
Guwahati. ' |

(Through the proper channel)
Sub: - Prayer for release.

Str, : :
This application is remainder no.-2 and in continuation of my earlrer letter no.-
NIL dated 09-06-2003 and 23-06-2003.

That sir, as per O/O the Chief Engineer, BSNL, Guwahati oﬁ'rce order no.-.
1(150)/2003/CE-Asm/GH/398, ¢t.:-09-04-2003 and its- partial modified order no.-
1(80)2003/CE-Asm/GH/552 DT. 29-05-2003, I have been transferred and posted in
BSNL Civil Sub: Division-II, Silchar as a J.T.O (Civil). -

That sir, I am no more interested to working in Postal side, because I am not gettmg
prcvarlmg deputation allowances and other legrtrmatc claims since long.

That sir, my counterparts those working in DOT and subsequently- in BSNL are
getting IDA pay scale, which is more ﬁnancrally beneficial than the CDA pay scale.
That sir, it is very unfortunate that in spite of my several appeal to fulfill the
legitimate claims, nothing efforts are being made by the authonty SO far to look into

- the matter.

Therefore once again [ request you to kindly release me nnmedrately, otherwrse
I will be left no other alternate but to take the shelter of law for redressed. |
Thankmg you in anticipation.

Yours faithfully

Qﬁ’o& Al
(Md. Newa} Uﬁdm Laskar)
Junior Engineer (Civil) -

Postal Civil Sub: Division

' Silchar.
Copv to: - o
1) The Chief Engineer©, BSNL,Guwahati for information piease.
2) The Chief Postmaster General Assam Circle, Guwahatl for kind information
please
3)  The Supdt. Engmeer (P), Postal Civil C1rcle Kolkata for information please..
Pogawr
Junior Engineer (Civil)  *

Postal Civil Sub: Division
Silchar.
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Y ALD INDIA JUNOIX EXY DY ERERIR Y A
i BIPa} ASBOCYALLON |

S PELBCOIA GEVIL WING

4 CENTRAL BODY

P )
‘ ' ‘ Recognised by D.GIP&T) vide letter No. 152, BU-SR ¢t 3-7-80. Agatn .
-#i Recognised under CCS(RSA) Rules 1993 vide fetter No. 13-1-85-SR(Vol V) dt.
. ¢ '1-12-95 Depariment of Telecommunications, Govt of India}
. (Central Head Quarter:)
GROUND FLOOR,TELEPHONE EXCHANGE, POLLACHI-642001, TAMILNADU.

P A e e -

yo
Shri SWMU CHCOUDHURY - Shri.M.GUNASEKHARAN 'Shri. R.RAVI1
i+ President General Secretary’ Treasurer
. Phi 03842-230516(0) Ph: 04259-220250(0)  Ph: 0422-2432203(0)
e - 03842-267466(R) | 0422-2629200(R)

Web Site: http://aijea.tripod com- F-mail: bsnlje(@red i,ff‘gpaiil.ci)'}_'xj.'
noe &2 /drges [ioveydind I VA R Agds 26 GOt
, (DTo . ()T0 |
¥ The Chief Post Master General The Chief Post Master General
Assam Postal Circle BN N.E.Postal Circle
'\ Mehgdoot Bhawan " Shillong-793003
"7 Guwahati-781001.

1]

¢

I
) |
L@3)To - ; l (4)10
| The Chiet‘Enginner(Civil)g ‘ 1:, The Chief Engineer(Civil)
BSNL, Assam Circle = | 'BSNL, N.E.circle |
Guwahati-781007 . | Shillong-793001 !
: \
(5)To : - ‘ (6) To |
The Chief Engineer(Civil) The Superintending Engineer(Civil)
!' Department of Post A Postal Civil Circle
Bangalore. . | Yogayog Bhawan
, ' ' 36, C.R. Avenue
Kolkata-700012.

: !! 1 | N . N e . . i ..
- Sub: Repatriation of Junior Engineers now re-designated as Junior Telecom
" " Officer from DOP to BSNL.
- Respected Sir, A
Rt The above matter is best known to You. Needless to
" explain further.The Junior Engineers working under the Postal Wingare  /

v
i
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g lacing unaccountable humiliation without iy fault of thewrown, on account

i . . - . . . .
of administrative neghgence & due to red tapisi ol burcaucracy. [tis very

HE # 4, infortunate to state that inspite ol clear cut directives & standing orders
i pertaining to deputation, the same is bluntly & inténtionally being

ER-A ‘ 4 ! . e
bf 4. oveglooked by the concerned authortics.

T | T |
r ‘;' . We are acqum:"pcd with the fact that the Postal Authority

is best kml';wn for the strict adhercnce & following of rules pertaining to

welfare of Staffs & Establishment - But unfortunately here it draws blank.

L o o o '
i ‘J?L ! t \ 1t We most regrettully mention that inspite of issuing of
| l séyer'ail“‘érders pertaining to repatriation it is not been honoured by the postal
| ad‘thor‘itj. In the recent past another order related to repatriation was issued )
by the Chief Enginner(civil), Guwahati but'it seems to fall in deaf ears of

Postal authority. \ .

, I is very unfortunate Yhat the Junior lingineers deputed 10

the Postal wing arc deprived of their'egitimate claims.No sincere efforts arc
“being made by the concerned authorities so fat to look in to the matter. This
is a distinctive example of forcetul violation of standing norms & orders

who are supposed to be known as best protector of the same. ’

- o : - :
i,t. id a!sdlcaxini{ that the process of repatriation of Junior Engineers working.
in all other circles except Assam & NI cirelé had been completed long
back. B . ' b o

e

L

: Our Association has taken a sefious view on this matter &
requesting you to initiate immediate necessary action to repatriate all the
Junior Engineers working under Postal wing,

e In view of this, We are in the opinion that a amicable & a
o judicious deciston will be taken by the Postal authority as well as concerned
: Chief Engineer (Civil) of Assam & N.E. circle to get the officials
repatriated. e

. ~ If the process of repatriation i not completed by 31-07-03
We will be left with no other alternative but to take-the shelter of Law for
redressal. -- '

a | | . |
! ‘ " ' v I
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